
/

-

\\

^  CENTRA An'ilNISTRA-riVS TRIBUNAL, ALL«AHABAD
Q- "  r

a  ROJir BENCH

>

LUCKNOW

0 .A .N o . 1 2 9 /19 9 0

Ram Prasad ‘■Applicant

versus

U niono f In d ia  &  others Respondents.

H o n . Mr. J u s t ic e  U .C .S r iv a s t a '®  , V .C .

Hon . M r. A «B . G o rth i, Adm.Mem}3er._______

(H on . M r. J u s t ic e  U .C .S r iv a s t a v a , V .C . )

The applica n!^>7ho was a Casual labour engaged 

in the  year 1990 and. continued  to work for more than 

120 days v?as taken into the category o f  decasu alised  

casual labo ur . According  to ih e a p p lican t , w h ile  on

duty on 1 2 .1 2 ,8 9  when he was vjorking between T ilh a r  

anu Banghata R a ilw ay  S t a t i o n s / . wa? hurt as a p ie c e  o f  

stone struck  h is  right ey e .A s  the m edical f a c i l i t i e s

1.̂ jere not a v a ila b le  on the spot he proceeded t o  

D is t r ic t  H o sp ital  H ardoi wher? h e  continued  under 

treatm ent upto 1 5 .1 1 .8 8 ,  ^s a result  of th is  in ju r y  

he lo st  the  v is io n  of r ig h t  eye . Th e  department 

allowed leave  on fu l l  pay  w ith  e ffe c t  from 1 2 .1 0 ,8 8  

to  7 .1 1 ,8 8  and after/r :^lease from the h o sp ital he 

resumed the duty on 1 7 .1 1 .8 8  but  h e  v^as not allowed

to jo in . He made representations  after  r ^ r e s e n t a t io n s  

but o f  no a v a i l . A cco rd in g /th e  applicant he was

e n t it le d  to compensation for  in ju ry  but the  same was 

not given  to h im .S im ila r ly  p la c e d  and even ju n io rs  

to  the applicant  are continuing  in  the servjc e but 

ths applicant has been retrenched  and that too without 

any reason.



/ not ,C_
2 . The respondents! havejy^not d enied  th e  factum of

V

in ju r y . I t  was during  the course of duty that hfe

suffered  th e  in ju r y  and in v  ip-w o f  t h e  p lea d in g s  i t

can safely  be gceepted that the in ju ry  was caused during

the course o f  duty and b e in g  a casual labour he not

being  enttled  for  m edical f a c i l i t i e s  got h im self

adm itted in the D is t r ic t  H o s p it a l . Theres was no reason

in  g iv in g  him the su ita b le  jo b . Not tak ing  him  on

duty W-K4-1 1 n ! ,ta.»r-ui Cannot b e /ju stifie d  a m

U

t h is  a p p licatio n  i s  allov-?ed and tte respondents are 

d irected  to  ta k e  back the applicant  on duty forthw ith  

treatin g  him on continuous duty from ^he date  h is  leave 

exp ired . The applicant w il l  not be  p a i d ^ a l a r y  upto

1 ,1 0 .9 1  b y -tihe □ pplicant a«d- th ; applicant w i l l  b e  ^  

h/
allowed to  resume duty . No observation  regarding  

compensation can be  made and the applicant has to 

approach to proper  forum regarding  the com pensation.
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